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assessee and, therefore, I delete the addition of Rs.9 lakhs and 

allow the ground of appeal of the assessee. 

10. In the result, appeal of the assessee is allowed. 

Order pronounced  on  31/12/2019. 

 

 Sd/- 
                                       (Chandra Mohan Garg)      

                                            JUDICIAL MEMBER      
 
Cuttack;   Dated  31/12/2019 
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